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                                              J   U  D  G  M  E  N  T

1. The  case  of  the  prosecution  in  brief  is  that  on  22.10.16

Ejahar was lodged jointly before the O/C Barekuri P.S by the

informant namely1.Sri Jayanta Gohain, District Secretary of

Krishak  Mukti  Sangram  Samity  Barekuri  Anchal 2.   Sri

Chuchen  Chutia  ,  Regional  Secretary  of  Krishak  Mukti

Sangram Samity and 3.Smti Mridula Kalita, Central secretary

of Nari Mukti Sangram Committee, Tinsukia alleging inter alia

that  they  had  received  information  regarding

misappropriation of money allotted for the construction of 6

(six)  nos.  of  rural  roads  under  Hapjan  Development  Block

and as per reply of R.T.I., they came to know that an amount

of Rs.6,39,436/- was misappropriated. There was submission

of   fake  bills  with  regard  to   transportation  cost  and  the

registration number of vehicles mentioned in the bills  and

shown to be used in the  construction of  roads   for   the

purpose of carrying sand, gravel , stones etc were in fact that

of Winger, Motor cycle, Crane, Scooter, JCB . The said fact

came to the light from their enquiry and also the report of

enquiry done by Smti Swapna Dutta, ADC, Tinsukia. It is also

mentioned in  the  Ejahar  that  in  the  said  scandal,  Monuar

Hussain, BDO, Sri  Phonidhar Kataky,  Junior Engineer,  Rintu

Moran,  Executive  Engineer,  the  President  of  Barekuri

Panchayat  and  Counsilor  Sri  Ratneswar  Gohain  were

involved. Hence, this case.

 

2. On receipt of  ejahar,  the same was registered as Barikuri  PS

Case  No.  29  of  2013  u/s  409/406/420/34  IPC.  On  completion  of

investigation,  Charge-Sheet  was  submitted  in  the  case  u/s

409/406/420/34  IPC  against  Sri  Manowar  Hussain,  Shri  Phanidhar

Kakoty, Shri Rintu Moran and Shri  Ratneshwar Gohain. On receipt of

summons, the said accused persons appeared before the court  and

copies of Prosecution Documents were furnished to them. Charge u/s

409/406/420/34  IPC  was  read  over  and  explained  to  the  accused

persons to  which they pleaded not guilty and claimed to be tried.



During trial the case against Shri Phanidhar Kakaty was abated as he

expired and the case proceeded aginst other accused persons only. 

3. The prosecution side adduced the evidence of 11 prosecution

witnesses  during  trial.  After  closure  of  prosecution  evidence,  the

statement of the accused persons was recorded u/s 313 Cr.P.C. Heard

Ld.  Counsel  for  the  accused  person  and  Ld.  Addl.  PP  on  point  of

argument.  Also  written  argument  was  submitted  on  behalf  of  the

accused persons  and the defence plea was of total denial. 

Points for Determination

4. The following  points  are  considered  for  determination  of  this

case: 
i) Whether  the  accused  person  namely  Sri

Manowar  Hussain,  Sri  Rintu  Moran  and  Sri

Ratneshwar  Gohain  were  entrusted  with

filling of stones and sand in construction of

six  nos.  of  roads  Motaping  Gaon  under

Barekuri  Panchayat  of  Hapjan Block and in

furtherance  of  common  intention  had

converted  the  money  amounting  to  Rs.

6,39,436/- to their own use by raising false

bills and committed criminal breach of trust

and hence liable to be punished for offence

punishable u/s 406/409/34 IPC.

ii) Whether  the  accused  person  namely  Sri

Manowar  Hussain,  Sri  Rintu  Moran  and  Sri

Ratneshwar  Gohain  were  entrusted  with

filling of stones and sand in construction of

six  nos.  of  roads  Motaping  Gaon  under

Barekuri  Panchayat  of  Hapjan Block and in

furtherance  of  common  intention  had

cheated  the  informants  and  others  by

dishonestly inducing the authority to deliver

Rs.  6,39,436/-  by  raising  false  bills  under



different  heads  and  hence  liable  to  be

punished for offence u/s 420/34 IPC.     
      

Discussions, Decisions And Reasons Thereof

5.  The prosecution adduced the following evidence for establishing

their case:   

6. PW-1  Sri  Jayanta  Gohain,  deposed  in  his  evidence  that  the

accused Monowar Hussain was the President of Panchayat, Barekuri,

He heard the name of Phanidar Kakoti, but he did not know him in

person.  He  did  not  know  the  other  accused  persons  namely  Rintu

Moran and Ratneswar Goahin. In the year 2013, sanction was accorded

for the construction of 6 nos. of village roads. The roads were to be

constructed  properly,  but  the  public  complained  that  it  was  not

constructed properly. Approximately 6 Lakh Rupees was sanctioned for

the  above  task,  but  through  RTI  filed  by  Mridula  Kalita,  it  was

discovered that the bill  for transport of Sand, pebbles, etc.  and the

registration  numbers  of  the  vehicles  used namely  scooter,  JCB etc.

were tampered and fake. Thereafter,  Krishak Mukti Sangram Samity

along with Nari Mukti Sangram Samity informed about the anomalies

to Deputy Commissioner of Tinsukia. At that time, the DC of Tinsukia

directed  the  Magistrate  to  enquire  about  the  incident.  When  the

investigation  proceeded,  anomalies  were  discovered.  Then  the

Magistrate  asked  him  to  submit  an  ejahar.  Thereafter,  the  Krishak

Mukti  Sangram  Samity  along  with  Nari  Mukti  Sangram  Samity

submitted an  ejahar.  Ext.  1  is  the  said  ejahar  and Ext.  1(1)  is  the

signature of the Secretary of Krishak Mukti Sangram Samity. 

7. PW-2 Sri Sushen Chutia, deposed in his evidence that in the year

2012-2013 he  was  the  Secretary  of  Anchalik  Committee  of  Krishak

Mukti Sangram Samity of Barekuri Anchalik. The accused Ratneshwar

Gohain was the counsellor of Hapjan Block and  the accused Phanidhar

Kataky was the engineer of Hapjan block. The accused Rintu Moran

was the engineer of Hapjan Block. At the relevant time 6 (six) roads of

Motapung  Gaon  were  constructed  but  the  said  roads  were  not

constructed in a proper manner. They could learn that the registration



numbers of motorcycle and auto rickshaw  were mentioned in the bills

submitted for carrying of chips/gravel during construction of the said

six  roads.  After  finding  said  anomalies  he  along  with  the  District

Secretary  of  their  Sangram  Samity  Sri  Jayanta  Gohain  and  Smti.

Mridula  Kalita,  secretary  of  Nari  Mukti  Sangram Samity  lodged  FIR

before the O/C Barekuri PS. Ext. 1 is the said FIR and Ext. 1(2) is his

signature.

8. PW-3 Smti. Mridula Kalita deposed in her evidence that In the

year  2013  she  was  the  Central  Secretary  Nari  Mukti  Sangram

Samittee, Assam and she was working in Barekuri area. During that

period one RTI activist obtained information through RTI that there was

a  scheme  for  construction  of  six  numbers  of  roads  i.e.  one  from

Barekuri to Namatapung, one from Namatapung to Barekuri Panchyat,

one from Barbari to Namatapung and one from the house of Bireswar

Moran to Namatapung etc. at the cost of Rs. 6,39,000/- approximately.

The accused Ratneswar Gohain had obtained tender for construction of

the  said  roads  from  DDP  fund  under  Hapjan  Block.  Sri  Ratneswar

Gohain submitted tender regarding construction of the roads for the

same road  separate  bills  and   vouchers  were  submitted  to  Hapjan

Block and the  registration numbers of the vehicles used for carrying

gravels,  sand,  cement,  earths  and  other  construction  materials

belonged to motorcycle, crane, JCB, scooters and auto etc. instead of

goods  carrying  vehicles.  The  same  fact  was  also  published  in

Newspaper.  The other  co-accused of  this  case were responsible  for

scrutiny  and  verification  of  the  bills  so  submitted  by  the  accused

Ratneswar Gohain, but they passed bills without verifying the same

and enabling Ratneswar Gohain to obtain the bills amount against the

said works.  The Deputy Commissioner deputed Smti  Swapna Dutta,

the then ADC, Tinsukia, to inquire about the matter and accordingly

she visited Hapjan Block and after finding anomalies in the aforesaid

matter  she  submitted  report  to  Deputy  Commissioner,  Tinsukia.

Thereafter they jointly lodged FIR before the O/C Barekuri P.S. Ext.1 is

the said FIR and Ext.1(3) is her signature with seal of her Samittee.

They submitted bills and vouchers to the Barekuri police which were



obtained through RTI. 

9. PW-4  Sri  Badri  Chetry,  deposed  in  his  evidence  the  accused

Ratneswar Gohain was the Chairman of Barekuri gaon Panchyat during

the year 2010 to 2014. The accused Ratneswar Gohain told him that

he  was  undertaking  construction  of  Barekuri  village  Road  and  for

carrying out gravels etc. some money is required and he asked him for

money. Accordingly, he gave the accused Ratneshwar Gohain a sum of

Rs. 50,000/- for the purpose. Later on, the accused Ratneswar Gohain

handed over to him a cheque of  Rs.  1 lakh.  He encashed the said

cheque and after deducting my sum of Rs. 50,000/-, he returned the

rest of the amount to Ratneswar Gohain. He never did any business of

supplying gravels etc.  and accordingly he never supply any gravels

etc. to Ratneswar Gohian. He does not know any establishment under

the name and style of M/S Gogoi Stone Crusher.

 He also denied the signature on Ext.2 to he his . He also

deposed that vouchers Ext.2(1), Ext.2(2), Ext.2(3), Ext.2(4), Ext. 2(5),

Ext. 2(6),Ext. 2(7) & Ext.2(8)  standing in his name regarding purchase

of stone  were not obtained by him from M/S Gogoi Stone Crusher.

  Further, this witness also submitted that  the signature

appearing  in  Ext.3  regarding  the  bill  for  supply  of  stones  and

submitted to Hapjan Block did not bear his siganture and accordingly,

the vouchers Ext.3(1),  Ext.3(2),  Ext.3(3),  Ext.3(4),  Ext.3(5),  Ext.3(6),

Ext.3(7), Ext.3(8), Ext.3(9), Ext.3(10), Ext.3(11) & Ext.3(12) standing in

his name as issued by M/S Gogoi Stone Crusher were not obtained by

him and not submitted by him. He also denied his signature  in Ext.4,

Exhibit 5,   regarding the bill  for  supply of stones and submitted to

Hapjan  Block  and  also  the  respective  vouchers  Ext.5(1),  Ext.5(2),

Ext.5(3),  Ext.5(4)  Ext.5(5),  Ext.5(6),  Ext.5(7),  Ext.5(8),  Ext.5(9),

Ext.5(10), Ext.5(11),  Ext.5(12) & Ext.  5(13) standing in his name as

issued by M/S Lahon Stone Crushing Unit & M/S Dutta Stone Crushing

Plant.

 Ext.6  is  his  statement  given  before  the court  and Ext.  6(1)  is  his

signature.



10. PW-5  Sri  Dhanjit  Chetia,  deposed  in  his  evidence  that  the

occurrence  of  this  case  took  place  in  the  year  2013.  The  accused

Manuwar Hussain was the BDO and accused Phanidhar Kotoky and Sri

Rintu Moran were the Engineers and the accused Ratneswar Gohain

was the contractor at the relevant period. In the said year some roads

of  their  area  were  constructed,  but  the  said  roads  were  not

constructed  properly  and  although  the  said  roads  were  made  of

gravels, but the same were left full of mud. He couldnot say the details

regarding the construction of the said road.

11. PW-6 Sri Romen Borgohain, deposed in his evidence that  about

4 to 5 years back some roads viz. line No. 6 to Borbari and some other

roads  were  constructed.  During  that  period  News  was  published in

some  news  papers  that  the  required  quantity  of  gravels  were  not

utilized and the numbers of vehicles shown as used in carrying out the

materials  for  construction  of  the  said  roads  were  that  of  Auto

Rickshaws and scooters. The road of their area was not constructed in

proper manner and was still full of mud. He could not say about the

person responsible for construction of the said roads.

12. PW-7 Sri Uma Kanta Gogoi, deposed in his evidence that about

7/8 years back, one day in the morning hours the accused Ratneswar

Gohain  came  to  his  house  along  with  two  cheques  in  his  name

amounting to more than one Lakh (the exact  amount he could not

recollect)  in  connection  with  construction  of  roads.  Shri  Ratneswar

Gohain told that as he was AP Chairman, he could not get the said

cheque  encashed in his name. He accepted the said cheques and

deposited the same in his (Ratneswar Gohain) account with Central

Bank, Tinsukia and later on after withdrawing the entire amount of the

cheques, he (Uma Kanta Gogoi) paid the whole amount to the accused

Ratneswar Gohain. He had no stone crusher in the name of M/S Gogoi

stone  crusher.  Ext.7(1)  was  not  his  signature   and   Ext.7(2)  to

Ext.7(10),  the  vouchers  attached  to  the  said  bill  Ext.7  were  not

submitted by him and the signatures appearing in the said vouchers

were not his. Ext.8 bill submitted in his name to the Hapjan Anchalik

Panchayat was never submitted by him.  His statement was recorded

u/s 164 Cr.p.c.. Ext.9 is his said statement before the Hon’ble Court.



Ext.9(1) is his signature. 

13. PW-8 Sri Madhav Chetia deposed in his evidence that in the year

2013, it came to his knowledge from Newspaper that for construction

of road, some persons of Hapjan Block used the registration number of

vehicles  like  Scooty,  Auto  as  vehicles  used  for  carrying  road

construction materials.

 

14.  PW-9 Sri Ashim Sarma deposed in his evidence that  in the year

2012 he was working as I/C, BDO, Hapjan Development Block. In the

year 2013, the O/C, Barekuri  P.S came to their office and asked for

some  bill  vouchers.  From  the  O/C,  he  came  to  know  that  some

anomalies had occurred in DDP scheme of Barekuri GP under Hapjan

Development  Block,  regarding  the  construction  of  road  under  DDP

scheme.  Accordingly,  he  submitted  the  bill  vouchers  of  Ratneswar

Gohain,  Badri  Chetry  and  Uma  Kanta  Gogoi.  Police  seized  those

vouchers in presence of him. Ext.10 is the said seizure list and Ext. 10

(1) is his signature. Police seized some other documents vide Ext.11

and Ext.11 (1) is his signature.

 

15.  PW-10 Sri  Umeswar Moran deposed in his evidence that in the

financial  year  of  2010-11 and 2011-12 under  the DDP,  Funds were

allotted for constructing the road under the said Panchyat and in that

regard he as an accountant issued three nos. of cheque in the name of

Bodri  Chetry  and each  cheque contained  above  Rs.  1  lakh  and he

issued two nos. of cheque in the name of Uma Kanta Gogoi, who were

the suppliers at the time of incident. The said cheques were received

by Ratneswar Gohain, who was the Ex-President of Hapjan Anchalik

Panchyat. 

16.  PW-11  Sri  Uttam  Adhikary  deposed  in  his  evidence  that  on

22.10.2013 he was posted at Barekuri PS as O/C.  After lodging of FIR,

he  registered  the  same  as  Barekuri  PS  Case  No.29/13  u/s

409/406/420/34 of  IPC.   Ext.1 is  the said ejahar  and Ext.1(2)  is  his

signature.   After  registering  the  said  case,  he  took  the  charge  of



investigation.  Thereafter,  he  recorded  the  statement  of  the

complainants in the Barekuri PS.  Thereafter, he proceeded to the PO

at Na-Motapung Gaon.  After inspecting the PO, he drew a sketch map

of the PO.  Ext.12 is the sketch map and Ext.12(1) is his signature.  He

examined the witnesses available in the PO.   Thereafter, he proceeded

to the DTO office for collecting the particulars of the vehicle and gave

requisition in that connection.  Thereafter, he went to the Hapjan Block

and he seized 

i)  One original  bill  voucher along with 8 Nos of Challan copy on

being produced by BDO Hapjan Block.  It is to be mentioned that the

said bill vouchers were submitted by Sri Badri Chetry for an amount of

85,805/-() to  

ii)  One  original  bill  voucher  along  with  10  Nos  of  challan  copy

submitted by in the name of Sri Ratneswar Gohain to the BDO. 

iii) one original bill voucher along with challan copy in the name of

Badri Chetry 

iv) One original bill voucher and 9 Nos. of challan in the name of

Uma Gogoi for an amount of Rs.95,310/-(nine )

v) One original bill voucher along with 4 Nos of challan copy in the

name of Uma Gogoi for an amount of Rs.43,156/-.

vi) One original bill voucher along with 4 Nos of challan copy in the

name of Badri Chetry for an amount of Rs.37,858/-.

vii)One original bill voucher along with 12 Nos of challan copy in

the name of Ratneswar Gohain for an amount of Rs.1,22,400/-

viii)  One original  bill  voucher along with 10 Nos of challan

copy  in  the  name  of  Ratneswar  Gohain  for  an  amount  of

Rs.1,02,000/- and

ix) One original bill voucher along with 13 Nos of challan copy in

the name of Badri Chetry for an amount of  Rs.1,40,257/-.

He also deposed further in chief that Ext.10 is a seizure list by which

the aforesaid documents were seized by him on being produced by

BDO Hapjan Block.  Ext.10(2) is his signature.  Ext.2 is a bill voucher

dtd. 03.10.11 of Rs.85,805/- in the name of Badri Chetry mentioned in

Sl. No.1 of the seizure list Ext.10.  Ext.2(1) to Ext.2(8) are the enclosed

challans  with  the  said  bill  voucher.   Ext.3  is  the  bill  voucher  for



Rs.1,29,523/- in the name of Badri Chetry mentioned in Sl. No.3 of the

seizure list Ext.10.  Ext.3(1) to Ext.3(12) are the enclosed challans with

the said bill vouchers.  Ext.4 is the bill voucher for Rs.37,858/-

in the name of Badri Chetry mentioned in Sl No.6 of the seizure list

Ext.10.  Ext.4(1) to Ext.4(4) are the enclosed challan to the said bill

voucher.  Ext.5 is the bill voucher for Rs.140257/- in the name of Badri

Chetry mentioned in Sl No.9 of seizure list Ext.10.  Ext.5(1) to Ext.5(13)

are the enclosed challans with the said bill vouchers.  Ext.13 is the bill

voucher for Rs.10,2000/- in the name of Sri Ratneswar Gohain with 10

Nos  of  bill  challan.   Ext.13(1)  to  Ext.13(10)  are  the  said  challans.

Ext.14 is the bill voucher for Rs.1,22,400/- in the name of Ratneswar

Gohain  along with 12 Nos of challans as mentioned in Sl. No.7 of the

Ext.10  seizure  list.   Ext.14(1)  to  Ext.14(12)  are  the  said  challans.

Ext.15 is the bill voucher for Rs.1,02,000/- in the name of Ratneswar

Gohain with 10 Nos of challans mentioned in Sl.No.10 of the seizure

list,   Ext.15(1)  to  Ext.15(10)  are  the  said  challans.   Ext.7  is  a  bill

voucher  for Rs.95310 in  the name of  Uma Kt.  Gogoi  with enclosed

Ext.7(2) to Ext.7(10) enclosed challans as mentioned in Sl No.4 of the

Ext.10 seizure list.  Ext.8 is the another bill  voucher in the name of

Uma Kt. Gogoi for Rs.43,156/- with enclosed Ext.8 to Ext.8(5) challans.

On  the  same day  i.e.  01.11.13  he  also  seized  3  copies  of  cheque

registers  certified  by  Executive  Officer,  I/C  B.D.O,  Hapjan  Block  on

being produced by BDO, Hapjan Block. 

 Ext.11 is the seizure list and Ext.11(2) is his signature.  Ext.16,

Ext.17 and Ext.18 are the said copies of cheque register.

(Ext.16,  Ext.17  and  Ext.18  are  under  objection  by  learned

counsel for defence as the same are photocopies).

On the same day Sri Ashin Sarma, the then BDO of Hapjan Block

handed over a letter dtd. 01.11.13 regarding execution of DDP work in

which  he  mentioned   that  DDP  scheme  involved  in  this  case  was

registered  and  supervised  and  executed  by  Sri  Ratneswar  Gohain,

President of Hapjan Anchalik Panchayat and A.P member of Barekuri

G.P.  and  further  revealed  that  cheques  issued by  Executive  Officer

Hapjan A.P were received by Sri Ratneswar Gohain himself for though

the schemes.  Ext.19 is the said letter and Ext.19(1) is the signature of

Sri  Ashim Sharma, the then BDO of Hapjan Block. During course of



investigation,   sufficient  materials  were  found  against  the  accused

persons  and   SI  Surjya  Borah,  the  then  O/C  of  Barekuri  PS  after

completion  of  investigation  of  the  case  submitted  CS  against  the

accused Md. Manuwar Hussain, Sri Phanidhar Katoky, Sri Rintu Moran

and Sri Ratneswar Gohain u/s 409/406/420/34 IPC.  Ext.25 is the said

CS and Ext. 25(1) is the signature of SI Surjya Borah. 

17. Heard  Ld.  Counsel  for  the  accused  and  Ld.  Addl.  PP.  It  is

reflected  from  the  case  record  that  prosecution  side  had  adduced

evidence of  11 nos.  of  witnesses in the instant  case.  PW-1 Jayanta

Gohain, PW-2 Sri Sushen Chutia and PW-3 Smti. Mridula KAlita are the

three informants of this case. PW-4 Sri Badri Chetry and PW-7 Sri Uma

Kanta Gogoi are the witnesses in whose name bills and vouchers are

alleged to have been submitted by the accused person Sri Ratneshwar

Gohain falsely. PW-5 Sri Dhanjit Chetia and PW-6 Sri Ramen Borgohain

are hearsay witnesses and these two witnesses could not even depose

anything in details regarding construction of road carried out by Sri

Ratneshwar Gohain. PW-5 Sri Dhanjit Chetia in his cross examination

deposed that he could not even say as to the amount alleged to be

misappropriated in the present case nor could depose as to which road

of which village was involved in the present case. Hence his evidence

is  not  taken  into  consideration.  PW-6  Sri  Ramen  Borgohain  also

deposed  that  he  about  the  anomalies  regarding  construction  work

being carried out by Sri Ratneshwar Gohain and his statement was not

recorded by the IO of the case. PW-8 also is a hearsay witness and he

had received information regarding anomalies in construction of road

from newspaper article. PW-9 Sri Ashim Sharma is a seizure list witness

and  he  exhibited  his  signature  over  Ext.10  and  Ext.11.  PW-10  Sri

Umeshwar Moran was LDA/Accountant of Hapjan Anchalik Block for the

period 1992-2017. PW-11 Sri Uttam Adhikary is the IO of the case and

this witness deposed in his official capacity. 

The evidence on record reflects that the whole case is based on

the reply received under the RTI Act by the Informant and on the basis

of  enquiry  report  of  ADC  Swapna  Dutta  Deka  as  directed  to  be

conducted  by  the  DC of  the  district,  but  prosecution  side  failed  to



Exhibit the report of ADC Swapna Dutta in the present case. Moreover,

though allegations are made that an amount of Rs. 639436/- has been

misappropriated  by  the accused persons,  prosecution  side failed to

submit  the  statement  of  accounts  in  respect  of  the  said  alleged

amount. None of the witnesses could depose specifically as to what

amount was sanctioned to each of the six nos. of roads out of total

amount  of  Rs.639436/-.  Though  the  witness  PW-4  Sri  BAdri  Chetry

denied his signature over Ext.2 and Ext.3, Ext.4 and Ext.5, IO failed to

collect his specimen signature and verify the same. Moreover PW-10

Sri Umeshwar Moran, who was accountant at Hapjan Anchalik Block

deposed in his evidence that Sri Badri Chetry was one of the suppliers

and he had himself  issued 3 Nos.  of cheques in the name of  Badri

Chetri and two nos. of Cheques in the name of Uma Kanta Gogoi. 

The definition of 'criminal breach of trust' is provided under:  

(i)  entrusting any person with  property,  or  with  any dominion over

property; 

(ii) the person entrusted (a) dishonestly misappropriating or converting

to his own use that property; or (b) dishonestly using or disposing of

that  property  or  wilfully  suffering  any  other  person  so  as  to  do  in

violation (i) of any direction of law prescribing the mode in which such

trust is to be discharged; or (ii) of any legal contract made touching

the discharge of trust. 

In the present case prosecution side also failed to adduce the evidence

of any officer from the Office of District Transport Office, Tinsukia so as

to prove the allegations made by the prosecution side that the Reg.

No. of vehicles mentioned in the bills and vouchers submitted by the

accused Sri Ratneshwar Gohain belonged to Crane, Scooty, Motorcycle

etc.

18. Hence, I find that the prosecution failed to prove the ingredients

of Sections 409/406/420 of IPC against the accused persons namely Sri

Manowar  Hussain,  Sri  Ratneshwar  Gohain  and  Sri  Rintu  Moran.

Accordingly,  the  accused  persons  viz.  Sri  Manowar  Hussain,  Sri



Ratneshwar Gohain and Sri Rintu Moran is acquitted from the offence

punishable u/s 409/406/420 of IPC. The bail bond shall stand cancelled

after six months. 

19. This case is accordingly disposed of.

Given under my hand and seal of this Court on the 10th day of

December, 2020.

Dictated and corrected by me.

       (A.Bhattacharyya)                                         (A.Bhattacharyya)
 Chief judicial Magistrate,                                 Chief Judicial Magistrate,

Tinsukia.                                                               Tinsukia.



APPENDIX

PROSECUTION WITNESSES

PW-1: Sri Jayanta Gohain

PW-2: Sri Sushen Chetia

PW-3: Smti Mridula Kalita

PW-4: Sri Badri Chetry

PW-5: Sri Dhanjit Chetia

PW-6: Sri Romen Borgohain

PW-7: Sri Uma Kanta Gogoi

PW-8: Sri Madhav Chetia

PW-9: Sri Ashim Sarma

PW-10: Sri Umeswar Moran

PW-11: SI Uttam Adhikary

PROSECUTION EXHIBITS  :

Ext. 1- ejahar

Ext. 2- F.I.R.

Ext. 3- Bill Badri

Ext. 4- Bill Badri

Ext. 5- Bill Badri

Ext. 6- 164 Statement

Ext. 7- Bill Uma Kanta



Ext. 8- Bill Uma Kanta

Ext. 9- 164 Statement

Ext. 10- Seizure List

Ext. 11- Seizure List

Ext. 12- Sketch Map

Ext. 13- Bill Ratneswar

Ext. 14- Bill Ratneswar

Ext. 15- Bill Ratneswar

Ext. 16- Bill Check Register

Ext. 17- Check Register

Ext. 18- Check Register

Ext. 19- Letter of Check issue to Ratneswar

Ext. 20- MVI Report

Ext. 21- MVI Report

Ext. 22- MVI Report

Ext. 23- MVI Report

Ext. 24- MVI Report

Ext. 25- Charge-Sheet

                

                  (A. Bhattacharyya)           
 Chief Judicial Magistrate,

Tinsukia. 


